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RESOLUTION    RE    
NOTIFICATIONINCREASING EXPORT    

DUTY    ONTEA 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI M. SHAFI 
QURESHI): Sir. I beg to move: 

^. "In pursuance of sub-section (2) of 
section 4A of the Indian Tariff Act, 1934 (32 of 
1934), this House approves of the Notification 
of the Government of India in the Ministry of 
Commerce No. S. O. 3460, dated the 11th 
November, 1966, increasing the export duty 
leviable on tea." 

The   question was proposed. 

DR. B. N. ANTANI (Gujarat): Sir, I am sorry I 
have to rise to oppose this Notification on the 
ground of policy. 1 shall be very brief in my 
observations, Sir. It seems to me that levying of 
increased duty on tea at this time is the natural 
consequence of the recent devaluation. On the one 
hand you ask the people for increasing the 
quantum of tea that goes abroad that they should 
eschew the drinking of tea, that a cup of tea less 
should be taken by each individual per day, in 
order to export more tea. On the other hand you 
increase the tariff on tea. This does not seem to be 
fair or equitable at all. It is not fair or equitable 
either to the consumers abroad or to the consumers 
at home. If this is the policy which will be fol-
lowed in order to overcome the obsta- 

cles and difficulties created out of the 
devaluation policy, then I am afraid we shall 
be resorting to measures which will result in 
very serious consequences. For instance at 
present there is the export of onions which is 
the cheapest vegetable in India. What is this 
pocily leading us to? What will be the 
reaction of the local consumer to your 
increasing the tariff in    this 

way? Has the Government 1 P.M.  
examined   the   consequences? 

The moment some rise in tariff even 
export tarifft is annourved equivalently the 
prices go up in the country also. It is very 
unfair and I therefore request the Government 
to consider twice before raising this duty. 
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[THE DEPUTY CHAIRMAN in the Chair.]



 

"Soraipani Tea Estate—Managing 
Agent:  Williamson Magor & Co. 

in this case a sum of Rs. 7,99,940 - has  
been  sanctoned for new planting of 108.10 
hectares of land. 

It occurs from the file that the Mortgage 
Deed could not be executed in this case, as 
the Board is not entirely satisfied about the 
title Deed. According to the scheme only 
the 1st instalment can be released, pending 
execution of the mortgage deed, after the 
documents mentioned in para 7(i) have been 
obtained. But in this particulars case, the 
following instalments have been released:— 

Rs. 74,851    on   25-7-64 
TSg?}-   -7-65 74,000   on   
25-3-66 

2,50,0C0 

Plantation Officer in his letter dated 23-
3-64 to the party also confirmed that the 
2nd and subsequent instalments of the loan 
can only be released after execution of the 
Mortgage Deed. In the circumstances, it is 
not understood why and how the 2nd 
instalment and subsequent instalments have 
been release though no Mortgage Deed has 
since been executed. 

It appears that no Bank Guarantee was 
obtained before payment of the 1st 
instalment. The reason may please be 
stated. 

As regards the valuation of the Estate, it 
is observed that the valuation has been 
made by a broker, M|S J. Thomas & Co. to 
the tune of Rs. 17 to 18 lakhs and on this 
basis, the case has been recommended for 
sanction. As per rule, the fixed assets of the 
estate is required to be valued by an 
independent valuer to be approved by the 
Board. The order un. der which the broker 
has been accepted as an independent valuer 
may please be submitted. 

Again, according to the broker the 
marketable value of the Estate is Rs. 17 to 
18 lakhs. Does this amount represent the 
value of fixed assets only? Has the broker 
taken into account the liabilities of the 
Estate while determining the marketable 
value of the estate?" 

 

"In this case a sum of Rs. 2,57,520 has 
been sanctioned originally for planting 
34.80 hectares of land. The party has not 
submitted any balance sheet in respect of 
Hanumanbag Tea Estate and it appears 
from notes that the valuation has been taken 
as per party's letter. For. obvious reason, we 
cannot go by the valuation of assets as 
given by the Company inasmuch as this 
valuation is the determining factor 
regarding the quantum of loan admissible. 

The circumstances under which we could 
not and did not consult an independent 
valuer before sanction of loan may please 
be stated. 
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It appeals from trie file that Mortgage 

Deed has not been executed in respect ot 
that Company though 2nd and subsequent 
instalments have already been released. The 
circumstances under which such 
instalments have been released in 
contravention of the rule of the scheme may 
p;ease be stated. 

It is observed that an additional sum of 
Rs. 1,59,100 has also been sanctioned for 
new planting of 21'50 hectares of land. We 
do not find any specific rule under which an 
additional loan may be sanctioned on the 
basis of increased value of assets acquired 
out nf Board's loan. In this connection, it 
may please be stated whether the party 
submitted any fresh loan application for 
additional loan. It is also observed that the 
additional loan of Rs. 1,59,100 has been 
sanctioned on the basis of the statement of 
the party that a sum of Rs. 1,37,700 has 
been spent for development of tea 
plantation. This statement has been 
submitted by one of the Directors. Evidently 
the party is interested in the loan and their 
certificate is hardly'acceptable. 

It is further observed that the Mansger, 
Madoorie Tea Estate has certified that 
replanting/replacement/extension of 34- 80 
hectares has been carried out. The authority 
under which his certificate has been ac-
cepted may please be stated." 

In the balance sheet the value of land and 
development was shown as Rs. fi,03,723. 
Normally thi3 leasehold land should not be 
taken as fixed assets of the Company unless 
it is for a very long period. It is observed 
from letter at pp. 97/ Cor. that the lease was 
up to 31-3-63. it is not known whether the 
lease has been renewed or not. The position 
may please be stated. 

It is observed from pp, 59/Cor. that the 
Bank Guarantee expired on 20-3-64. It may 
please be stated whether the Bank 
Guarantee has since been renewed or not. 

It is observed that a sum of Rs. . 3,95,040 
has been released to Bormah-jan Tea Estate. 
From the amount so far released, it seems that 
we have released more than one instalment 
though no Mortgage Deed has so fax been 
executed by the Estate." 

 

"In this case a sum of Rs. 5,10,600 has 
been sanctioned for carrying out extensior 
of 69 hecteres of land. 
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SHHI NIHEN GHOSH (West Bengal): Madam, 
I think the duty that is levied should have covered 
the entire devaluation, namely, 57 5 per cent. That 
should have been the percentage of export duty 
levied. Exports are falling not because of the high 
cost of tea, Indian tea plantation labour is the 
cheapest in the world and this market is almost a 
monopoly market A few houses control the 
London auction and mainly they are foreigners. 
Only high quality tea is exported, not the tea that 
W3 consume here in India, the tea dust. They 
deliberately sell tea at such price as to make the 
maximum amount of profit aad n - in order to 
maximise sales, 'but in order to earn more foreign 
exchange. That is the whole point. So, if you levy 
duty which is less than that which covers the 
entire devaluation, what they will do is, they vail 
have an internal arrangement amongst them. They 
will make sales at their own rate and the balance 
they will pocket. They will not show it- It is 
under-invoicing and underhand business and the 
amount of ! export will not increase. So, this is a I  
self-defeating Notification. Its purpose 



 

LShri Niren Ghosh.] will not be served. It 
could have any meaning 0nly if the entire 
export trade in tea is taken over by the Gov-
ernment. That will (give you Rs. 20 to Rs, 30 
crores more of foreign exchange. We should 
have earned that by selling tea in the London 
and other European .markets, mainly in the 
London market. But it seems that by the 
balance of the cess that has not been levied so 
many crores of rupees had been made a free 
gift to them. The exports will not pick up. 
They will pocket it. They will not show it in 
the account books but do it in the form of 
under-invoicing etc. They will cheat the 
Government so many crores of foreign 
exchange. I ana not prepared to agree that this 
free gift should be made to the foreign tea 
companies in this way. I should say that 
Government should consider that in the case 
of tea there is no reason whatsoever to levy a 
duty less than that which would cover the 
entire amount as a result of devaluation. That 
is all the point I want to say. 

SHRI M. V. BHADRAM (Andhra 
Pradesh): Madam Deputy Chairman, after 
devaluation the tea plantation exporters have 
got the benefit of 37-5 per cent. Now 
according to the increase proposed by the 
Government it is only 50 per cent increase, 
and a balance of 7-5 per cent is left to the 
people who have already been exploiting the 
country and the labour to a very large extent. 

The tea export, particularly the international 
market, is controlled by a few houses in 
England, and they always try to manipulate the 
price of tea to bring pressure on India or other 
countries. In this connection i would like to 
make a suggestion to the Government to make 
common cause with other erstwhile colonial 
countries like Pakistan, Ceylon and Kenya who 
export mainly tea to the international market, to 
have some understanding with all these 
countries,   so that the j 

price of tea is more favo-urabls to exporter 
than to the people who control the market. 

In this connection I would like t» mention a 
fact. Some time back in the Consultative 
Committee the Labour Minister has stated the 
policy of the Government that whatever the 
benefit that accrued due to devaluation, a part 
of it should go to the labour. In this connection 
the levy is proposed to be increased by the 
Government :by nearly 50 per cent. Out of 57 
5 per cent 50 per cent is being taken away by 
the Government. It is only 7'5 per cent that is 
left out. To keep pace with the decision or the 
policy of the Government, the Ministry should 
take it up with the industry that a part of this 
benefit should also go to tiie labour. In this 
connection I would like to mention one or two 
facts which may go a long way to tell a sorry 
tale about these plantation workers. According 
to the survey conducted by the Labour Bureau 
of the Government of India on the working 
class family budgets, in Darjeeling area the 
family monthly income was Rs. 95 26; the 
expenditure side was Rs. 99' 79. In Coonoor 
the monthly income of the family was Rs. 
98'29 and expenditure Rs. 131-25. This is a 
sample survey conducted by the Labour 
Bureau of the Government of India. The Wage 
Board constituted by the Government of India 
has recommended Rs. 1"75 to the man labour 
in Darjeeling area where the tea is considered 
to be the best that is produced. There the 
workers get only Rs. 1-75. In some of the 
places the maximum that was recommended 
by the Wage Board was Rs. 2-25 only. The 
woman labour gets only 75 per cent of this. In 
view of these things the benefit of devaluation 
should not mainly go to the Government and 
part of it to the employer, but a certain part, a 
considerable part of it should also go to the 
labour. The Government should in consultation 
with the Ministry of Labour devise means so 
that a part should also be given to the labour.   
Thank you. 
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SHRI LOKANATH MISRA 
(Oiisja;: Mttudiu jjepuiy L-riauman, the 
Chairman of the Tea Board has printed hk 
own card in sandalwood. That w-as what was 
shown to the hon. Deputy Minister. It smells 
even now. Even now I do not know when it 
was printed. Having increased the duty on a 
kg. from Rs. 2 to Rs. 3, money is going this 
way. 

SHRI CHITTA BASU (West Bengal):    
How have you got it? 

THE DEPUTY CHAIRMAN: How did 
you get it? He called on you? 

SHRI LOKANATH MISRA: He called on 
a friend of mine who has passed it on to me. 

(Interruption) 

The point is this. There is one discrepancy, a 
serious discrepancy. 1 wanted a little time 
from you because I wanted to bring this 
particular discrepancy into the record of the 
Rajya Sabha. Mr. Manubhai Shah, the 
Minister gives us to understand that certain kg. 
costing Rs. 124.92 thous-sand—or what it is, 
so many thousand rupees—that was the cost of 
tea that was exported in the year 1962. Here is 
a chart, Madam, showing the figures of export 
of tea from different producing countries of 
the world. These are the statistics published by 
the International Tea Committee, London, 
Which says for the same year the figure is 
211.8 lakhs kg. The difficulty here, Madam, is 
that the Minister gives the figures in the shape 
of money value. The statistics produced by the 
London International Tea Committee is in kg. 
The Minister chose to give it in rupees 
because he did not want himself to be caught. 
Mr. Bam who was the Chairman of the Tea 
Board had definitely submitted that particular 
figure to the Minister who in turn came and 
gave us the figures. In kg. the figure given to 
us would come to 3 million kg. less ... 

SHRI G. MURAHARI:       Less     or 
more? 

SHRI LOKANATH MISRA:  In kg. tnis is less.    
In money value it is 3 million kg. more.   In 
actual kg. value it is 3 million kg. less than the 
statistics given by the London Committee. The 
discrepancy is to the tune of 3 million kg.    
They wanted    to    show he-e that the c.poit 
has gone up, maybe to justify that after the 
devaluation the  export would go up.    That 
was the intention of the Government and 
probably they wanted to justify it by showing a 
larger amount of export.   But they could not do 
it in kg. because they would be caught. In kg. it 
differs from the figure given by the London 
Committee. That is why they though! that the 
wiser way would be to give us in figures in 
money value— a    completely   wrong    
statement—so that they would not be caught. 
Now, who  is  responsible for this      wrong 
figure?   Who  submitted this      wrong figure? 
Maybe, because of this wrong figure given—
since   the   money value was shown—at a 
particular limit they wanted to show that the 
exports had gone up; otherwise, they would not 
be keeping up with the previous records. In the 
subsequent years, it might have fallen down so 
far as   the  export records are concerned. 
Therefore,    this additional one rupee has been 
levied as the tariff rate.    I do    not    really 
understand it because I have not gone into it at 
all. It was just now handed over to me.    Since 
there is   such    a terrible  discrepancy  in it this    
must somehow be brought to the notice of the 
House and I do not know whether the   hon.   
Minister  can   give us some explanation at this 
stage immediately. But if he cannot give any 
explanation immediately, he should come 
forward with a statement before the House ad-
journs about the real state of affairs. We cannot 
be in the midst of a mist all the time. Do not try 
to      do    it. Many of the Members cannot 
have the time.    They do not have the time to 
go into these colossal figures.   Nor do they 
know the actual working of it. But apparently it 
seems that there was a lot of discrepancy 
between the two-figures.    That is why    I 
wanted     to bring it to your notice. 
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[Shri Lokanath Misra.] 
Now, coming to ilie sandalwood business, 

how much money is given to this particular 
gentleman who is called the Chairman of the 
Tea Board for contingency expenses? I do not 
know whether a lakh or two lakhs are placed at 
his disposal because he has to. deal with also 
the foreign dignitaries, foreigners, who would 
be •coming to meet him in connection with 
trade and business. But if this particular 
sandalwood personal card has been printed on 
sandalwood and if the cost has been met from 
the Contingency Fund or from the public 
exchequer, I do not see any reason •why these 
Ministers should be allowed .to stay there. 

DR. B. N. ANTANI: Do not be jealous. 
You can have half a dozen .cards. 

SHRI LOKANATH MISRA; I do not have 
even a normal printed card for myself all 
these years. If I am not recognised without 
card, I do not exist at all. If it is through the 
cards only that I have to exist, I do not want 
any. 

SHRI G. MURAHARI: It costs Rs. 75 to 
print one card. 

SHRI LOKANATH MISRA: I hope that 
the hon. Minister will also explain to us what 
the sandalwood means, wherefrom his 
sandalwood comes, whether it is purchased or 
whether it is a gift to him or not. If it is not a 
gift to him, how much does it cost? Let me 
also know whether it is met from the 
Contingency Fund or not and whether he has 
taken any specific approval of the Ministry for 
printing this particular type of card which 
costs Rs. 75. 

SHRI J. VENKATAPPA (Mysoie): Do not 
be jealous of Mysore because we also want 
market for sandalwood. 

SHRI LOKANATH MISRA: I do not 
know if Mr. Venkatappa has made a gift of it 
to him. 

SHRI M. SHAFI QURESHI: Madam, many  
interesting points have      been same hon. 
Members. But I nt tu clear one impression from 
the minds of hon. Members that there has i'=en 
no  increase in the export duty on tea.   In fact, 
immediately after the devaluation, a flat duty at 
the rate of Rs. 2 per kilogram was levied on tea 
of all kinds.    Now, after seeing the workability 
of this new export policy, we fouud that the    
low-priced   teas were beiug affected because 
this flat rate of Rs. 2 on all types     of     tea 
affected greatly those low-priced tea, while it 
did not affect the high-priced tea.   So, after 
taking into account all the conditions prevailing 
in the industry at that time and consulting   the 
Tea Board, the producers, the growers and the 
exporters,    the   Government came to the 
conclusion     that     some ;f his to be given to 
the producers of low priced tea. And it was on 
this basis that this flat duty was changed to a 
sort of combined ad valorem and slab system.   
Hon. Members would be pleasei to know that 
previously even the tea which was selling at 
Rs. 4 or - kilogram was levied an e;-:port duty 
of Rs. 2. But now with this new system, teas to 
the value of Rs. 4 and below are taxed at the 
rste    of    80 pais*.   So, it has actually been a 
decrease so far as the low-priced teas are 
concerned.   If there has been any increase, 
very little, that    will     affect those  teas which 
are sold     between Rs. 9 and Rs. 12 per 
kilogram and that should not in any way    
bother    Mr Niren Ghosh because we are trying 
to mop  up the   extra money which will come 
to the exporters witn  an edge of 57:5 per cent, 
after export. So, that money, it can go to the 
importef   at the  other  end.    Then    what    
would happen is that the  unit value of the tea 
would go down. That would kill the very pin 
pose of devaluation. What we want is that 57| 
per cent,   should be utilise! within the country 
and it was   decided   that   the   Government 
will mop up this extra monev    that will   be   
coming  to  the producers so that the unit value 
of the tea is not lost and there is no decrease in 
the 
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earnings in our foreign exchange. So, this 
impression that We have in any way increased 
the duty or that it is a sort of profit-motivated 
step that the Government' is taking, is abso-
lutely erroneous. In fact, this new system of 
duty which we have now .introduced is to give 
more faci.ities to the exporters ct tea and we 
are quite hopeful that both in volume and in 
value our exports will go up with this new 
system. 

The other points of interest which have been 
raised /by some Members refer to the 
functioning of the Tea Board. Before I revert 
to that, I would like to emphasise the fact on 
the hon. Members of this House that our 
exports are greatly linked up with production. 
If we have more production, then we will have 
more exportable surplus in our hands to be ex-
ported. A certain comparison has been made 
between Ceylon and India. While it is a fact 
that in Ceylon the internal consumption has 
gone up by only seven per cent, in India it has 
go le up by 41 per cent. So, whereas we go on 
increasing our production also, the internal 
consumption also goes on increasing. So, 
unless we have a better crop, we cannot have 
better prospects of exports. This is very clear. 
Unfortunately, 'in 1965, we had a period of 
unprecedented drought. That resulted in a 
shortfall in the crop of the North Indian tea. 
But there was a little bit of compensation 
because we had a better trop in the South, and 
the result is that when there is a lesser crop in 
the country, we have a lesser surplus for 
export and naturally when there is a lesser 
surplus for export, we shall have lesser 
earnings. But if we look at the figures for the 
las': four or five years, if we take the figures 
from 1963 onwards, the hon. Members will be 
pleased to see that the production of tea and 
the export have been gradually increasing and 
there is every hope that with a better climatic 
condition prevailing, we shall have more 
surplus of this tea production and more for 
exports. 

So far as the other point which has been 
raised about the functioning of the Tea Board 
is concerned, I have to inform the hon. 
Members here that the Tea Board consists of 
distinguished Members of Parliament of both 
the Houses, representatives from the com-
munity of the growers, the labour and the 
exporters. And these are the people who are 
there to see that the Tea Board functions 
properly. Of course, there is a Chairman of 
the Tea Board. But the Tea Board does not 
function separately; it functions as a whole, as 
a Board, and the Chairman has no arbitrary 
powers. 

SHEI G. MURAHARI: How many times 
do they meet in a year? 

SHRI M. SHAFI QTJRESHI: It 
depends. They meet four or five 
times a year. The.-e is no binding on 
them. Any time, when any problem 
arises, the Tea Board meets. Imme 
diately after the devaluation it met 
possibly because ~ certain problems 
cropped up so far as the export of tea. 
veiled a meeting; of the 
Tea Board; a meeting wa3 caHed. 
There is no statutory bind the 
Tea Board should meet three or four 
times or so. Any number of occasions 
oay meet. If ten or fifteen mem 
bers wish or if the Government or the 
Chairman so fejls, the Board can 
mest. I have got nothing but praise 
for the Tea Board which a 
very good j'.b in promoting the exports of tea 
to foreign countries'. After all, export trade is 
a constant struggle. We cannot sit here in 
India and think that everything which is 
purchased by importers from India will ^oriti-
iue to be purchased because it is produced 
here. We are existing in a wide world and wB 
have to face severe c ompetition in the world. 
New countries in Africa are growing up and 
they are taking to export. Ceylon is coming up 
in the open. Pakistan is coming up in a big 
way and also other countries are opening their 
doors to China to have tea trade with them.   
So we hive to 
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[Shri M. Shaft Qureshi.] keep a constant, 
vigilant watch over the movement of our trade 
in foreign countries. And I can very well say, 
and with confidence, that the Tea Board, 
whatever its composition has been, has done a 
wonderful work as a whole. 

In the promotional field we have seen 
positive results. New markets have opened up 
because we have to move out of the 
traditional markets. We cannot go On 
depending entirely on the traditional markets 
for the sale of our tea. Because of the working 
of the Tea Board we have been able to find 
out new markets like the Irish Republic, the 
U.S.S.R., the U.A.B., Iran and West Germany 
and other countries. 

SHRI G. MURAHARI: Have we not been 
losing our old markets? 

SHRI M. SHAFI QURESHI: The question 
is not of losing old markets, but the question 
is of gaining new markets. Certain markets 
you might lose. They may not be profitable to 
us because of the distance and because of 
certain interests. There, through constant 
vigilance, we have to explore new markets. 
These are some of the points which were 
raised. As regards the sandalwood cards, I do 
not know why my friend, Mr. Lokanath 
Misra, should be allergic to such a good 
smell. Well, I do not know whose name this 
card really bears. 

SHRI LOKANATH MISRA: I will pass on 
the cards to him . . . 

THE DEPUTY CHAIRMAN: That is all 
right.   You continue. 

SHRI M. SHAFI QURESHI: It is not a 
matter of such great importance. After all, if 
something is done in a decent way by our 
officers, we should appreciate it. 

SHRI LOKANATH MISRA: Not at our 
cost. 

SHRI M. SHAFI QURESHI: not at our 
cost. I can assure the hon. friend that this card 
which he has shown me here is much cheaper 
than if it were printed on a nice paper. It is our 
indigenous product. It will also increase the 
sale of our sandalwood products outside. 
Sandalwood oil is in great demand. So these 
are some minor points. 

SHRI LOKANATH MISRA: You will 
now appreciate, Madam, in whose hands our 
commerce lies. 

SHRI M. SHAFI QURESHI: With these 
words, Madam, I request that •. 

SHRI LOKANATH MISRA: What about 
the charges regarding the d s-crepancies in 
the figures? 

SHRI M. SHAFI QURESHI: Madam, I 
have to make one submission here with 
humility to my friend. These charges can be 
levelled against anybody, any person, at any 
time, at any place. But, Madam, merely 
saying certain things here does not m» that the 
person is guilty. I did not want to say this 
because there are some senior colleagues 
sitting on the other side. 

SHRI G. MURAHARI: They are published 
documents. 

SHRI M.  SHAFI QURESHI:    1\ is true. It 
is very easy to go on slinging mud on the face 
of other people but whether it sticks or not   
dept on the proof that my friend" on th side 
will give.   If they have any concrete  
complaints   against   any   officer in the Tea 
Board, let them submit in writing to   the   
Ministry   and Ministry will definitely look 
into    it. 

SHRI LOKANATH MISRA: MadB do I 
serve under him?    Why should I submit 
anything to the Deputy Minister?   I can place 
it here.   Madam, I would like to know from 
you whei I have no right to submit anything 
on the floor of this House.    Why she I go to 
the Deputy Minister? I have some papers that 
definitely show ill -crepancy in the figures.   I 
assert   th 1 
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discrepancy exists. Now it is for the Deputy 
Minister to refute it if he is capable of refuting 
it. 

THE DEPUTY CHAIRMAN: As you read 
the figures, the Minister cannot reply. Send 
those figures on to him and then he will reply. 

SHRI LOKANATH MISRA: Why should 
I submit to him?    Who is he? 

SHRI M. SHAFI QURESHI: My friend 
should not become so allergic. If I asked him, 
I asked him not as a Minister but as a 
colleague of his. If he has got any grievance 
he can come to me and tell me. Perhaps he is 
allergic because I am a Deputy Minister and 
he is not. But being in the Government it is 
my job to look into his grievances. Because of 
the party to which he belongs he must have 
some respect for higher-ups. 

SHRI LOKANATH MISRA; I am not 
allergic even to his Minister, what to talk of 
him. 

SHRI M. SHAFI QURESHI: Because he 
talked about discrepancies in the figures, my 
Minister and myself have given figures in this 
House. They are absolutely correct. There is 
no discrepancy. If my friend wants the latest 
figures about our export performance, about 
the quantity we have exported, I am prepared 
to give it. 

SHRI LOKANATH MISRA: Figures for 
1962. 

SHRI M. SHAFI QURESHI: These will be 
looked into and if there is any discrepancy 
between the figures which my friend has 
sorted out from some papers . . . 

THE DEPUTY CHAIRMAN: You may 
not have them now. 

SHRI M. SHAFI QURESHI: I do not have 
them now. It will be looked into. 

THE DEPUTY CHAIRMAN: He has the 
latest figures. If you want it, he is willing to 
give. 

SHRI M. SHAFI QURESHI: I do not think 
ff there is any other point which remains to 
be replied. 

THE DEPUTY CHAIRMAN: The 
question is: 

"In pursuance of sub-section (2) of 
section 4A of the Indian Tariff Act, 1934 
(32 of 1934), this House approves of the 
notification of the Government of India in 
the Ministry of Commerce No. S.O. 3460, 
dated the 11th November, 1966, increas*-
ing the export duty leviable on tea." 

The motion was adopted. 

SHRI LOKANATH MISRA: No lunch? 

THE DEPUTY CHAIRMAN: We shall sit 
through the lunch hour. 

THE INDIAN    TARIFF      (SECOND 
AMENDMENT)  BILL, 1966 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI M. 
SHAFI QURESHI): Madam, on behalf of 
Shri Manubhai Shah, I beg to move: 

"That the Bill further to amend the 
Indian Tariff Act, 1934, as passed by the 
Lok Sabha, be taken into consideration." 

Madam, this Bill mainly seeks to amend 
the First Schedule to the Indian Tariff Act, 
1934, in order to give effect to Government's 
decisions on certain recommendations of the 
Tariff Commission. Honourable Members 
will have observed from the Statement of 
Objects and Reasons attached to the Bill that 
the Bill seeks to: 

(a) continue protection beyond 31st 
December, 1966 in the case of seri 
culture Industry> and 

(b) discontinue protection with 
effect from the 1st January 1967 

'      to   (i)   Antimony,      (ii)   A.C.S.R. 


